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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH : BANGALORE

DATED THIS THE SECOND DAY OF JULY 1993
Present: .
Hon.'ble Mr. Justice P.K. Shyarsundar «es Vice Chairman
Hon'ble Mr. V. Raakrishnan ... teaber [A]

APPLICATION NO.43/93

M.K. Varadarajan,

Aged 57 years,

S/o late Sri Rajaa Iyengar,

1103,37th Cross,

4th 'T' Block,

Jayanagyar,

Bangalolre-11. «.. Applicant

 [Dr. i.S. Nagaraja ... Advocate]
v.

1. The Deputy Director General,
Geological Survey of India,
AASE Wing, 2 Charch Street,.
Bangalore-1.

2. The Director General,
Geological Survey of India,
27, Jawaharlal Nehru Road,
Calcutta-700 016.

3. Union of India represeated
by the Secretary to Govt.,
Ministry of Steel & Mines,
New Delhi.

4. Kaanal Narayan,
Adainistrative Officer,
GSI, Northern Region,
No.3, Gokhale Mary,
Luckiow [U.P.] .+« Respondents

[Shri G. Shanthappa ... Advocate]

This application haviang coase uap for hearing before this

Tribanal today, Hon'ble Vice-Chair.an, .naade the following:

ORDER
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has since been partially matified in that he has now been pranoted
to the higher post with effect fraa 21.6.1993. A copy of the

order of prawmotion has been placed before us by thé learned- Stand-
ing Counsel and we direct ‘t'ne sane to be kept on record but then
th‘ié inprovement in his prospects does not apparently satisfy
f.he applicant because Ihe wants the promotion to clock back to

the date on which his junior was prodoted ie., froa 1.10.1990.

2. It transpires that at the time his junior was pramoted the
applicant was out of service having been coapalsorily retired
on the basis of a departiental enguiry. It transpires that sub-
sequently he fought out that order successfully with the result
he got back his job and his seniority as well. The applicant
having been restored to his previous position the Departuent
could not possibly have refused consideration of his claiam for
prosotion on the date his junior was pramoted in the year 1990.
Nobody can possibly say that the pramotion .ade in 1993 should
be treated as anple caapensation for his troubles. Bat for the
interveation of the punishaeat iaposed at the departiental eaguiry
he would in the usual course stand to gain his prowotion in 1990
subject, of course, to beiny fouaad fit by the assessing autho-
rities. We notice the applicant's seniority was restored by
an order dated 17.7.1991, as per copy produced at Anaexure A-5.
In that view of the .natter the departirent ought to have held
a review DPC to coasider his claia for pramotion witn effect
from 1.10.1990, the date oa which his juanior was prosoted. That
apparently was not done. In tnat view of the .natter we direct
the respondents to hold a review DPC to consider the case of

the applicant for prowtion from the date whea his junior was
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prasoted on 1.10.1990 and pramote him if he is found fit which

of course will have to be done only oa a notional basis. The

‘directions referred above will have to be cagplied with within

three months fraa the date of receipt of a copy of this order.

<d-

MEMBER [A]
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CAN: 43 / 23

Date

Office Notes

Orders of Tribunal

PKS (VC)/VR(MA)

20,01.1994

Time for compliance extended by a further

period of three months from the date of this

/

order. /
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